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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (O)...... /2014
(CC No(s). 16551/2014)

(Arising out of inmpugned final judgnment and order dated 29/05/2014
in WP No. 8879/2013 passed by the H gh Court O Judicature at
Al | ahabad)

I NSURANCE REGULATORY AND DEV. AUTHORI TY Petitioner(s)
VERSUS

VI RENDER PAL KAPOOR AND ORS Respondent ( s)
I.A 1/2014(with c/delay in filing SLP and office report)

W TH

S.L.P.(C.../2014 (CC No. 16651/2014)

(Wth appln.(s) for c/delay in filing SLP, exenption fromfiling
certified copy of the inpugned order and O fice Report)

Date : 05/01/2015 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE RANJAN GOG&O
HON BLE MR JUSTI CE ARUN M SHRA

For Petitioner(s) K. Krishnanurt hy, Sr. Adv.
Deepak K. Naag, Adv.
Par manand Gaur, Adv.

Vijay Lakshni, Adv.

Mani nder Si ngh, ASG
Sanj ay Kapur, Adv.
Annol Chandan, Adv.
Pri yanaka Das, Adv.
Dai sy Hannah, Adv.
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For Respondent (s) Ardhendumaul i Kumar Prasad, Adv.
Taruna Si ngh Baghel , adv.
Aviral Shukl a, Adv.

Signature Not Verified
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Pankhuri Bhar dwaj , Adv.
Digitally signed by
Madhu Bal a
Dat e: 2015.01. 06
.2/ -

15:51:41 I ST
Reason:
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UPON hearing the counsel the Court namde the follow ng
ORDER

Del ay condoned.
Exemption fromfiling certified copy of the
i mpugned order is all owed.

| ssue noti ce.



Tag with SLP(C)NO. 15288 of 2014.
M. Ardhendunaul i Kumar Prasad, Advocat e
accepts notice on behalf of Respondent No. 1 in both

the matters.

( MADHU BALA) (ASHA SONI )
COURT MASTER COURT MASTER



